23 Short Notice

different ethnic groups for recruitment to the
Armed Forces ranging from 152 c¢ms to 168
cms. These prescribed standards can,in the
case of the Army, be relaxed upto 2 cms. where
in the opinion of the Recruiting Medica] Officer
the recruit is likely to come up to prescribed
height by the time he attains 18 years. There
is no proposal under consideration at present
to further relax these existing prescribed condi-
tions.] ‘
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SHRI N. R, CHOUDHURY : Sir, we

want an half-an-hour discussions on this, This
1S very important,

MR. CHAIRMAN : Question Hour is over.

SHR1 N. R. CHOUDHURY : Sir, thisis
very important. Nothing comes out from his
reply. ’

MR. CHAIRMAN : Question Hour is over.

SHORT NOTICE QUESTION AND
ANSWER
(MR. DEPUTY CHAIRMAN
CHAIR)
MR. DEPUTY CHAIRMAN : Now, let
us take up the Short Notice Question. Yes,
Mr. Niren Ghosh.

IN THE

Expert Committee Report on Synthetic Oil Project

SHRI NIREN GHOSH : Will the Mim-
ster of STEEL AND MINES be pleased to
state :

(a) whether it is a fact that the Expert
Committee Report, 1956 on Synthetic Oil
Project has been brought to this notice only

arfes s wifaw afcfeafn 4 2@ 57 T | recently:
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(b) if so, what are the reasons for this ! that the Report is outdated. Now, Sir, I wil]

delay;

(c) whether Government propose to imple-

ment the recommendations of the Committee .

without any further delay in view of the acute
oil shortage and price hike in crude; and

(d) if not, what are the reasons therefor?

THE MINISTER OF STEEL AND MINES
(SHRI K.D. MALAVIYA): (a) No, Sir.

(b) Does not arise-

,(¢) & (d) The report of the Ghosh Commi-
ttee prepared nearly 20 years ago is outdated.
The Government propose to set up an Expert
Group to formulate and evaluate a scheme of
coal carbonisation, central tar hydrogenation
plant, gasification and oil synthesis, locate
the appropriate know-how and suggest further
action.

SHRI NIREN GHOSH : Sir, this sup-
presssion of the Ghosh Committee Report,
the Report by Sir J.C. Ghosh, the world-re-
nowned scientist, is the greatest single act of
sabotage of the entire economy and a fraud
on the entire economy. Sir, his Ministry
was concerned with this at that time and he
was associated with the formulation of this
project. The Defence Ministry was associated
with this and the production which was there
then was also associated and Shri K.C. Reddy,
the then Production Minister, was associated
with this and also the Oil & Natura] Gas
Commission was associated with it. All  of
them knew about it. In view of this fact, L
say that it has been suppressed for too long.
But he has said, ‘“No.”

MR. DEPUTY CHAIRMAN
put your question,

Please

SHRI NIREN GHOSH : Sir, does he
know that when I first put this question as to
whether such a Report as this was there, our
Minister, Shri Borooah said, “No”? Then,
I persisted in asking for 1t for over a year. Then
only, Sir, he said, “I am grateful to Shri Niren
Ghosh for due to his effort and his queries and
persistence, I have been forced to hunt it out
and I now admit that such a Report was sub-
mitted.” Does he know that he could not
get a copy of this Report and after a frantic
search only he could locate only one single
copy lying somewhere in the Mines Minmstry
and could give a copy to me after that ? So,
Sir, it was a precious document. Does he
know what the document says? Sir, he says

read out. It says like this

“In view of the huge potential require-
ments of domestic coal for our people, the
Committee fecls that linking of production
of local fuels including motor spirit, diesel
oil and coal oil with low-temperature car-
bonisation for production of domestic coal
1n the various regions will lead to a substantial
solution of problems, namely, fuel for homes
and fuel for transport.”

Not only that, Sir, He says that the scheme
will still be viable and the synthetic petrol
will compete favourably with the international
price and mmported iquid fuel. This report
says that the cost of liquid fuels would be less
compared to the crude. In view of this, why
did you suppress this report in collaboration
with foreign monopolists or your Ministry’s
certain top bureaucrats, certain industrialists,
etc., which led India to the path of rumation?

SHRI K.D. MALAVIYA: It is a fact
that in the year 1954 a committee was appointed
by the then Ministry of Natural Resources
and Scientific Research, and the appointment
of that committee was decided by K.D. Mala-
viya, who 1s now Minister here, and who was
then Deputy Minister in the Ministry of Nat-
ural Resources. I was associated with this
committee and the committee was to advise
on the deswrability of setting up a plant for the
manufacture of synthetic petrol. The com-
mittee submitted its report in September 1954,
in which the recommendation was to manu-
facture about 3,00,000 tonnes of hquid fuel.
But although the Government agreed in prin-
cipal in the year 1955, about the setting up of
a plant of adequate capacity for the manufacture
of synthetic o1l, the entire situation was reviewed-
At that time the question of finding oil in our
own country and the cheap crude oil at that
time and also getting our own refineries with
the help of Socialist countries was considered
more economic and more feasible, and there-
fore at that pownt of time it was dropped. But
since then the question of conversion fuel
into various liquid products was gone into
and we now fecl that the economics has turned.
Even then the proposal for conversion of
coal into gas and tar and thereafter hydro-
genation of tar to produce various liquids lLike
diesel and furnace oil 18 very much before
the Government. The Government in our
Munistry have recently constituted a small
committee in which all sections of people are
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associated with a view to quickly come to a
decision whether we can go back to that pro-
cess for production of coal to produce gas
first and then tar from coal and then to convert
tar 1nto liquid fuels like djesel and furnace and
a lot of other products.
coal into gas and then into liquid fuels.
We have already perfected the process of
gasification of coal and production of tar
and after tar liquifaction of tar into various
other products. We now have to examine
the economics of it. We have already taken a
decision to have coal gasification in the Rani-
ganj area. We hope to start the first coal
gasification plant in the Raniganj area
during this year and thereafter to examine the
possibility of multiplying this plant, so that
we can collect a large quantity of tar for
conversion into other products.

SHRI NIREN GHOSH : Sir, [ would re-
quest your protection. He said that crude
at that time was cheaper. This committee has
specifically disputed it. 1 will give you figures
for that ..

SHRI K.D. MALAVIYA : What is the use
of going to that now ?

SHRI NIREN GHOSH : This report says
the cost of production of synthetic petrol is
less. The cost of it... (laterruption)... amounts
to 16.5 annas per gallon whereas this is 12.70
annas. How could the Minister mislead the
House ? This 15 a committee report with
which his Ministry was associated. I can
also quote, it was viable evenif the coal-price
fluctuated. Rupees 6000 crores worth of
foreign exchange has been lost, By this time
our couitry would have become szlf-sufficient
in crude and all other petro-chemicals. Why
was this document suppressed ? Why was
it not laid on the Table of the House ? Why was
«t not made a property of the House ? How
crald 1t be thit oaly one single document
was fished out after frantic search by Shri
Deo Kant Borooah ? So, these are questions
that you have to answer. Also, I want to know
whether it is not a fact that the Government
of West Bengal gave various proposals. This
document says that not only should you uti-
lise coal from Raniganj, but Singareni lignite
and for other things plants should be set up.
An mvestment of Rs. 600 ciores would made
the country self-sufficient and enable the Govern-
ment to control international price of crude
becuase We are not able to control that also.
smokeless evolution of soft coal for countr,
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side and urban areas would release the entire
organic manure compost for fertilisers for
fertiliser purposes. How could you commit this
bigger single fraud and sabotage of Indian
economy, to further the international foreign
otl interests, so many Ministers, so many bur-
caucrats and so many industrialists who are
nvolved in this ? You have not made that
point c]ear,

SHRI1 K. D. MALAVIYA : Unfortunately
I refuse to believe that there is any element
of sabotage in all this. 1 can very well under-
stand the view held by the honourable Member
that twenty years ago. ..

SHRI NIREN GHOSH : You explain.

SHR1 K.D.MALAVIYA : Please listen to
me first. [ listened to you with patience. Why
are you shouting? I will not be defeated by
your shouting. I request you to listen to me. 1t
is no use now talking about somebody trying to
sabotage the whole scheme. Government was
very Well aware at that time with the help of
the socialist countries we were trying to search
our own oil, trying to build our own refineries,
our own organisation of distribution. In that
context the House considered whether there
was an act of sabotage at that time or that
there could be a legitimate ground for sticking
to partial import of crude oil from outside. . .

DR. K. MATHEW KURIAN : Have you
made Inquiries ?

SHRI K. D, MALAVIYA : Please listen
to me. Why don’t you listento me ? Don’t
become impatient, Listen to me first. Then
you are entitled to make your own Views on
it. Please listen to me. At that time there was
the question of both searching for oil and
producing our own complexes, oUr own in-
frastructure with a view to refining, processing
and distributing oi]. And anybody is thoroughly
justified 1n evaluating the economics of that at
that time, twenty years ago. At that time
also there was shortage of funds. Therefore,
we perhaps could not have done both. Even
today I begto say...(Interruptions)... coal Liqui-
faction and coal synthetic process is not per-
fectly owned by any single group except SASOL
in South Africa who are doing it and who are
even now reported to have started. Therefore,
we thought there is not much difference. . .

SHRI NIREN GHOSH
do it.

SHRI K.D. MALAVIYA: I do not know
why there is so much sentiment aroused about

: The Germans
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it. We now convert coal into gas and tar. Tar
has to be converted into various products as
has been mentioned or wanted by the honour-
able member. Now, thisis being tried by us.
This is wholly under our contro]. This know-
how is com»ietely under our controlexcept for
the difficulty of finding out foreign resources at
this time. There is no difficulty of raising a
structure to convert coal into gas and produce
tar and also soft coke. I do not know why
there should be so much of a controversy on
this. We sti]f doubt that the direct coal syn-
thesis process may not be p-acticable and for
that you may have to depend on foreign help.
Therefore, now, we are actively considering
as to how soon we are abje to start that one. 1
hope that we shall fo]jow it up by others by two
or three. It is a question of the availability
of resources. We hope that we shall get more
funds and it will be my effort to get as much
funds as possibjefor at least half a dozen so that
we may get adequate quantity for conversion.

SHRI NIREN GHOSH : Sir, | seek your
protection | .

SHRII. D. SINGH :Sir,I am on a point
of order. According to the parliamentary
procedure, tf any hon. Member or hon. Min-
ister quotes from an official document, that
document shouid belaid on the Table of the
House. I would request you, Sir, to direct
the Minister or hon, Mr. Niren Ghosh to lay
the document on the Table of the House so
that other Members may have the benefit
to go through it.

SHRI NIREN GHOSH : I am ready to
put it on the Table of the House. Sir, you ask
the Minister whether he will put it on the
Table of the House.

MR. DEPUTY CHAIRMAN
Minister, did you quote

: Mr.
anything here ?

SHRI K. D. MALAVIYA : I referred to
a Report of 1954. And if the hon. Member
so wishes, T will get the Report from the Go-
vernment and lay it on the Table of the House.

MR. DEPUTY CHAIRMAN He is
prepared to lay 1t on the Table of the House. r
Yes, Mr. Kali Mukherjee.

SHRI KALI MUKHERIJEE Sir, 1 |
do not like to go mto a post-mortem of this
particular project. As rightly stated by the hon.
Minister , let us see the latest position as it stands
today. On 8th A'tgust, 1974, it is supposed
that the Minister &f Petroleum has written a
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letter to the West Bengal Government on the
question of this project. Sir, in that letter,
the Minister concerned has written, inter
alia, and 1 quote, “T understand that no satis-
factory and proven technology is available
anywhere for the conversion of coal to oil.”
He further says, “It is, therefore, too early to
think in terms of building a commercial plant
for the conversion of coal to oil. Inciden-
tly, this subject is now being handled by my col-
league, hon. Mr. Malaviya.”

SHRI NIREN GHOSH : Sir, this is the
document.

MR. DEPUTY CHAIRMAN Mr.
Ghosh, let him continue. He has the floor
now.

SHRI KALI MUKHERIJEE Sir, it
is really surprising that the Minister of Pet-
roleum is so much ignorant of the technological
development that is taking place in the field of
petroleum and in the field of energy in other
parts of the world. That is why, I would
like to draw your attention, Sir, to certain things.
That no satisfactory and proven technology is
availlable anywhere for the conversion of coal
to oil is not the true picture in the world. Sir,
processes both for hquefaction and gasification
of coal have been developed in various parts of
the world. Two gasification processes have
already been considered feasible-—one pioneered
by the Germans during the World War 11 and
now marketed by the Lurgis. This is being
vsed in plants in Europe and South Africa.
Four U.S. companies—the E L. Paso Gas Com-
any, the Texas Eastern Transmission Corpo-
ration, the American Natural Gas Company
and the P.E.P. Corporation—are also on the
way to complete several projects for com-
mercial exploitation of this process in various
parts of the world. Another process is the
Kopper’s—Totzel. technique licensed through
the Kopper’s Company of Pittsburgh. The
above processes, no doubt, relate to gasification
of coal.

MR. DEPUTY CHAIRMAN : Mr. Kali
Mukherjee, this 1s a Short Notice Question.
Please complete.

SHRI KALl MUKHERJEE Sir, |
am just comung to the point. What a great
ignorance on the part of the Ministry which is
looking after this matter. Then, Sir, [ come to
South Africa.

MR. DEPUTY CHAIRMAN
you please put your question.

No,
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SHRI KALI MUKHERIJEE Sir,
| am putting the question. Several exercises,
have been carried out in [ndia with the collabo-
ration of all the above foreign know-how since
1953 which are :—

() Lurgt project report on synthetic
oil from Ranigunj coal in 1953-54; the report
is lying with you. Will you go into this ?

(b) Kopper’s report on synthetic oil
from Ranigunj coal in 1953-54: the report
15 lying with your Ministry. Will you go
into this ?

(c) Sir, J.C. Ghosh Committee Report
on synthetic oi] project and domestic coke
in 1956.

Will you kindly go into these reports and 1m-
mediately start the project in the interests of the
country ?

SHRI K. D. MALAVIYA : Sir, the
emphasis was on commercial utilisation of coal
to produce liquid fuels about which 1 said and
also wrote to the Chief Minister that so far as
the commercial feasibility of conversion of coal
to synthetic fuel is concerned, it has not
yet been established here and therefore we
required further consultations. The pilot central
scheme is already contemplated by us and the
Engineers India Ltd. are assisting to do thus.
But, mere narration of a theoretical aspect in
a report does not help us much and I want to
reiterate what | have said. Coal gasification
is very much within our control both technolo-
gically and economically. Its commercial
feasibility is already established. We are,
therefore, going to start on this programme.
With regard to the conversion of coal to liquid
direct we will take upon ourselves the respon-
sibility of starting a pilot scale experiment.
We have also set up a Committee in order to
investigate the economic and technological
feasibility of it. It is no use Mr. WNiren
Ghosh throwing a document before us about
which 1 know something and which has com-
pletely become outdated.

SHRI T.N. SINGH : In 1958, when
{ jomned the Planning Commission, Shri1 J.C.
Ghosh, who was a colleague of mine there,
personally came to me and told me that he
was suffzring from Cancer. He told me that he
had a few years to live and did not know
how long he had to alive. He said that he
wanted this Lurgi process to be tried for pro-
duction of petroleum in a serious way in this
country. [ myself wrote to the Ministry con-
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cerned that this may be looked up and some-
thing done. [ am talking of 1958, not of 1953-
54. Then, Sir, [ was informed by the Ministry
concerned that except for one place in Africa,
exploitation of coal for petroleum purposes 1s
not in usc, Germany seems to have done it
during war period for production of aviation
and other fuels. But, somehow there was a
difference. We wers not a  technical Ministry.
Then, finding that there was some discovery of
oil, we completely laboured the pursuit of this
idea. That 15 the genesis of this. Therefore,
[ would in all humility—t s all right we dis-
covered oil, it is creditable of Mr. Malaviya—
urgethat that does not mean that we should 1g-
nore other processes. Therefore, [ am saying that
this is a feasible proccss and now that petroleum
crude being so high in price it is well worth
trying and it is a known process and it is a tried
process. The Lurgi process 1s a particular process.
{t is not a question of not knowing about it or
technical non-feasibility, It is there already and
we have got to do it. We have got ideal coal
for that purpose because it needs low grade coai
which we have in abundance; what we do not
have is coking coal. Therefore, despite what
Mr. Keshav Deo Malaviya has said, T would in
all humility urge him to revise his opinion and
pursue this idea seriously, earncstly and urgently.

SHRI1 K. D. MALAVIYA : Sir, in spite
of what my hon. friend, Mr. T.N. Singh has
submitted before this House, I refuse to take
him as a technologogist whose opinion should be
binding on me nor do I claim to be a technolo-
gist myself whose will or decision { would like to
be imposed upon him. The fact of the matter
is that both of us are poltician—Members
in the two august Houses and both have every
right to subnut our viaws before the Houses for
consideration. But the fact of the matter is
that in the year 1955 again an expert committee
was formed under the chairmanship of Dr.
Ghosh. This committee 1n its report submit-
ted in 1956 recommended . (Inferruption by
Shr1 Niren Ghosh)... Now Mr, Niren Ghosh
should try to understand what 1 say. The com-
mittee recommended the taking up of a combinad
project with an estimated capital outlay of Rs
20 crores for its first phase based on coal from
the Jamba-Rajora area in the Raniganj coal
field. It provides for the low temperature
carbonisation Of 1.2 million tonnes of non-
coking low grade coal and hydrogenation of the
lighter fraction of tar. 1 have been repeating
in all humility that he should understand that
Dr. Ghosh also kneW it but he was also every
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keen on another expetiment of direct synthesis
of coal into various liquid products. This,
according to his recommendation, would obtain
about 6,60,000 tonnes of smokeless domestic
fuel, 1,30,000 tonnes of small size coke or char
which should be again converted into liquids,
1,25,000tonnes of motor fuel, 2,000 tonnes of
phenol and 40 to 45 thousand tonnes of tar.
Now tar was the most fundamental thing—
he also admutted. Therefore, the point at issue
today for Mr. Niren Ghosh to consider is, why
did we not start this LTC process ? That is
the point. This LTC process is not a point for
me now to adjudicate; it 1s not for me to say
anything about that.

SHRI NIREN
clarify.

SHRI K. D. MALAVIYA : If we had re-
sotrces at that time and if Government had
thought that we had resources to do both the
things—oii exploration and refining— and also
the LTC process, coal hydrogenation, gasi-
fication and all that, then | have nothing to say.
But that time is gone. The sitration we face
today is, we have got a technical process within
our hands; the LTC process is within our hands.
Why can’t there be direct synthesis of coal and
ol and Lurgi ? The experts themselves are
not very emphatic in saying that unless a pilot
plant is established there and feasibility—
economic and otherwise—established, it would
be difficult for us; but we have not accepted that
also. We have set up our own committee 1n
our own Ministry to go wto it Dr, Chakravarti
1s there; Dr. Ghosh and many others are there
who believe as fanatically as my friend, Mr.
Niren Ghosh that if we can produce liquid fuel
directly from coal within the present economuic
possibilities and feasibility, there is no reason
why we should not do it. 1 fail to see, Mr.
Deputy Chairman, why there should be so much
controversy, so much passion about it. What-
ever is possible for us to do, we will do; what-
ever is not possible for us technologically, it
will not be possible for us to do.

SHRI NIREN GHOSH
order.

MR. DEPUTY CHAIRMAN : What s
the point of order ?

SHR1 NIREN GHOSH : My point of
order 1is this. Is it in order for the Minister
to mistead the House by quoting partially from
this Report because both the three foreign firms,
Kellog, Lurg: and Kopper and the three con-
sultants submitted three Reports which combined

GHOSH Will  you

Point of !
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both the low temperature hydrogenation process
in which tar is essential and also the Fischer
Tropsch process which he speaks of and they
recommended that a combined project should
be taken up. That is most scientific and eco-
nomically viable and it would cost 40 to 45
crores but because of the difficulty of shortage
of funds he came down to this.

MR. DEPUTY CHAIRMAN : Mr.
Niren Ghosh, this is no point of order; you
want to say something and so you rise on a
point of order,

SHRI NIREN GHOSH : He spoke of
laying down his Report, the 1954 Report but
he has not promused to lay down this 1956
Report.

SHR1 KRISHAN KANT :
he will lay it.

SHRI NIREN GHOSH : No he has not
said that. 1t should be clarified.

MR. DEPUTY CHAIRMAN : He wants
the 1956 RePort to be placed on the Table.

SHRI K.D. MALAVIYA : Any Report
that the hon. Member wants on technical feasi-
bility or otherwise prepared in 1954 or 1956,
I will iry to find out and give it. Why should
I hide any Report ?

SHRI NIREN GHOSH : It is no use hi-
ding now.

MR. DEPUTY CHAIRMAN
right; he will lay the Report of 1956.

SHRI KRISHAN KANT : May I know
from the hon. Minister why while he is very
much concerned about the excitement in the
House he is himself feeling sensitive and not
giving out the correct position ? Is it not a fact
that an oil lobby was there and they did not
want this project to come up ? Even now after
so much of questioning he has not replied to the
fundamental question put by my friend, Mr.
Niren Ghosh as to the price of oil at that time
and the figures quoted by him. He has not given
any answer to that; he is trying to evade it. Let
him give the figures. The country wants to
know it. He was saying that he was the De-
puty Minister when the report was prepared and
later he had gone away fron there. Does that
mean that now that he has become the minister
it will be taken up now ? This is no answer to
theproblem. The countryand the Parliament
is very much concerned about this issue and they
want (0 know how Government of India deal

He has said

All
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with such Reports at the particvlar point of
time they are received. Will he now tell us what
was the price of oil at that time in the interna-
tional market and the price of oil available at
that time in the country. It was quoted by
Mr, Niren Ghosh at Annas 12,70 per gallon
by synthetic preparation. This is the most
relevant point. Let us not forget what happened
in the past; we have to learn from what happened
earlier. What has happened to all those
officials with whose help you tried to build up
the Petroleum Minstry ? Where are they ?
How can the Parliament and the country fecl
assured that whatever you do now will be taken
carc of 7 Unless we expose the methods of
working of the b ireaucracy and the oil lobby in
the country the country will not know where we
are, May | know when the new Committee
which he has formed will finalise its Report ?

Thirdly, he has put forward a fictitious
argument about technology. He said we have
to imnort technology. Sir, technology has no
boundaries in the world. Technology you can
get provided you have the capital. According
to the Minister at that time thete was the question
ofavailability of funds. Mr. Dhar has been saying
that no money is available. When there is so
much of concern about this will he assure that
all the money will be available now, because of
the international situation regarding oil for
the prosecution of this project which relies on
indigenous material and not on crude oil
which has to be imported.

These three points he should clarify.

SHRI K. D. MALAVIYA : Not merely
three points; he has said many things. He has
talked about the oil lobby at that time. I hope
I am not less aware of the oil lobby that existed
at that timz or that might be existing today either
inside the country or outside the country. I
can claim that [ know as much as my hon.
friend knows about 1it. The main point is
you have to make up your mind: once that is
done there can be no difficulty. Therefore the
hon. Member need not get frustrated or worried
or excited or disappointed.

SHRI A. G. KULKARNI : You should
not get disappointec.

SHRI K. D. MALAVIYA :1 will not get |

frustrated. Then he has raised the point that
I have not disclosed the pricing that was arrived
at at that time.

It 1s not with me just now, before me.
Bven if it were with me, unless the whole process
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is gone through of a feasibility report, etc...
(Interruptions)
SHRI KRISHAN KANT : The cat is

out of the bag.

MR. DEPUTY CHAIRMAN : Let him
complete his answer.

SHR1 KRISHAN KANT : Why do you
want to put a cufrtain ?

SHRIK.D. MALAVIYA: | am convinced
that there was no conspiracy and there was no
deliberate attempt to sabotage the report or the
recommendations.

SHRI NIREN GHOSH : Why was it
not laid on the Table of the House. ?

SHRI K. D. MALAVIYA :1 do not
recognise the right of Members, who are not
technical people, but the claim today that there
was some veracity in the figures indicated at
that time. (Interruptions)

DR.K. MATHEW KURIAN: On a pownt
of order...

SHRI RAJ NARAIN : On a point of
order. . .

MR. DEPUTY CHAIRMAN : There are
some points of order.

DR. K. MATHEW KURIAN : The
Minister has misled the House becavse if you
really see the record of his speech today, you will
see that with reference to the report brought to
light by Mr. Niren Ghosh, the Minister repeated-
ly said, “‘perhaps” there was no conspiracy. He
was not sure whether there was a conspiracy
or not. Now, at this late moment, when he is
caught redhanded he is saying that there was no
conspiracy.

MR. DEPUTY CHAIRMAN : Yes, Mr.
Rajnarain. What is your point of order ?

DR. K, MATHEW KURIAN : What
happened at that time ? Who were the people
putting pressure on the Government and who
were i collusinn  with them ? He has misled
the House.

MR. DEPUTY CHAIRMAN : Do not
put questions now.

Wt I A, g 97EE W
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MR. DEPUTY CHAIRMAN : Do you
have the figures with you ?
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TR g 7 ag THEIHEE &, A ag I
£ | ST Y FETT SETAT S T, I 4R AW
XA 3, T AIM . . (Interruptions)

SHRI KRISHAN KANT : I am rising
on a point of order. I want your direction to
the Munister and protection for the House, not
protection for the Minister. If the hon.
Minister does not have the figures, will you
kindly ask him to get the figures of the price of
petroleum and motor fuel at that time, during the
period 1955-56, and let 1t be laid on the Table of
the House ? He should make a statement in
the House so that the House can compare the
figures. What [ say is ne has not done his
homework and he has not got the figures with
him for which he should be reprimanded. Later
on he must come before the House and give the
figures of the price of motor fuel at that time,
n comparison with the figures given by Mr.
Niren Ghosh, so that the House and the country
should know it and come to their own conclusion
and not be guided by the Minister or gven by
Mr. Niren Ghosh or any body else.

MR. DEPUTY CHAIRMAN : When
he lays the report on the Table, he should also
give the figures.

WRITTEN ANSWERS TO QUESTIONS
tManufacture of drilling equipments for explo-
ration
*446. SHRI JAGJIT SINGH ANAND :
SHRI B. D. BARMAN
SHRI YOGENDRA SHARMA:
SHRI BHOLA PRASAD :
Will the Minister of HEAVY INDUSTRY
be pleased to state :

_TTransferred from the 12th August, 1974.
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| (a) whether the Oil and Natvral Gas
Commission has decided to manufacture drilling
equipment il the country for exploration and
production of crude oil; and

(b) if so, what are the details thereof ?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) : (a) and (b) Go-
vernment have decided that facilities for the
manufacture of oil diilling rigs required by the
0il and Natural Gas Commission for the oil
exploration should be set up in the country.
While the different sub-assemblies of the rig
like Draw-works, Power packs rotary pumps,
compressors, etc. will be manufactured by the
various organisations under the Mmistry of
Heavy Industry and some other units in the
Private and Public Sectors, the responsibility
for final assembly and for getting the sub-
assemblies made by the different manufacturing
units iN a coordinated Manner will rest With
BHEL. For this purpose BHEL are in the
process of negotiating a collaboration agreement
with an American .irm experienced in this line.

Soviet assistance for development of Coal
Industry

*673. SHR1 BHOLA  PRASAD
SHRI J. S. ANAND
SHRI SANAT KUMAR RAHA :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that the Govern-
ment of Soviet Unton have promised to extend
further help in the development of the coal
industry duiing the Fifth Five Year Plan period ;
and

(b) if so, what are the details thereof ?

THE MINISTER OF STEEL AND
MINES (SHR1 K.D. MALAVIYA) : (2)
Yes, Sir.

(b) Russian assistance has been sought for
the development of Singrauli, Raniganj and
Ramgarh coalfields diring the Fifth Five Year
Plan period. A Protocol was signed with Govt.
of U.S.S.R. in December 1973 which provides
for Sovict assistance for development of coal
mines in Singrauli coaliields in U.P. and M.P,
and Jhayra Block in Ranigaoj field in West
Bengal. This Protocolalso provides for training
of Indian engmecrs in USSR and Sovict assis-
tance in development of opencast mining techni-
ques. It further provides for continiance of
Soviet assistance 1n technology and manufacture
of coal mining machinery in India. Soviet






